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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC holds a conference of SHRCs,
Special Rapporteurs and Monitors

The National Human Rights
Commission organised a confer-
ence with the State Human Rights
Commissions, Special Rappor-
teurs, and Monitors in New Del-
hi. The goal was to enhance col-
laboration between the NHRC, its
Special Rapporteurs and Moni-
tors, and the SHRCs to promote
and protect human rights in the
country. In the inaugural session,
NHRC Acting Chairperson, Vi-
jaya Bharathi Sayani emphasised
the importance of collaboration in
assessing the improvement in the
human rights situation.
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NATIONAL HUMAN
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INBRIEF

NHRC notice to Rajasthan

for wrong blood transfusion

The National Human Rights Commission (NHRC)
on Monday issued a notice to the Rajasthan
government in a case of a 10-year-old boy being
transfused with the wrong blood type while
undergoing treatment at the J.K. Lon Hospital in
Jaipur. His condition is reported to be critical.
The boy was allegedly transfused two different
types of blood on December 5 and 7, 2024. “Any
kind of negligence by doctors or medical
professionals can cause irreversible loss to the
patients,” a communique from the NHRC said.
The commission also pointed to recent incidents
of medical negligence at the same hospital.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC takes cognisance of
blood transfusion, borewell
death 1in Rajasthan

PIONEER NEWS SERVICE m
NEW DELHI

he National Human Rights

Commission (NHRC) on
Monday took suo motu cogni-
sance of the media report that
a 10-year-old child was trans-
fused with the wrong blood
type while undergoing treat-
ment at the JK Lon Hospital of
the Sawai Man Singh Medical
College (SMS), Jaipur,
Rajasthan.
He is reported to be in a criti-
cal condition with ventilator
support. Allegedly, the boy was
transfused into two different
blood types on 5th December
2024 and 7th December 2024.
In a statement issued here the
human rights body said, “The
Commission has observed that
the contents of the news report,

if true, raise a serious issue of
violation of the human rights
of the boy. Any kind of negli-
gence by doctors or medical
professionals can cause irre-
versible loss to the patients.
Reportedly, a 23-year-old
atient lost his life at the SMS
ospital, Jaipur only a few
months back.”
Two reported cases of negli-
gence in blood transfusion at
the same govt run medical
facilities are indeed shocking
and are a matter of concern for
the Commission as these
amount to the violation of the
right to health and life of the
patients. The matter requires a
thorough probe to identify the
persons responsible for such
negligence and to ensure such
incidents do not recur.
In yet another case, the NHRC
took suo motu cognisance of a

media report that a five-year-
old boy died on 1lth
December, 2024 after being
trapped in 150 feet deep
borewell for nearly 56 hours in
the Dausa district of Rajasthan.
Reportedly, the boy fell in the
borewell while playing in a
field.

Noting that if the contents of
the news report, if true, raise a
serious issue of violation of
human rights. This apparent
negligence not only amounts to
dereliction of duty on their part
but also tantamount to viola-
tion of the people's right to life,
said the NHRC.

In both the cases, accordingly,
the Commission has issued
notices to the Chief Secretary
and the Director General of
Police, Government of
Rajasthan calling for detailed
reports within two weeks.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC, India hosts National
Conference on Mental well-being

The National Human Rights
Commission, India organised a
day-long National Conference on
‘Mental Well-being: Navigating
Stress from Classroom to Work-
place” at Vigyan Bhavan, New
Delhi. The conference brought to-
gether experts, policymakers, and
stakcholders to discuss the rela-
tionship between mental health,
stress, and well-being. Delivering
the keynote address, NHRC Act-
ing Chairperson, Vijaya Bharathi
Sayani called for creating a world
where mental health is not an af-
terthought.
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NATIONAL HUMAN
RIGHTS COMMISSION

CISF Lifts The Running Trophy As The Best Team In The 29th Annual
NHRC Debate Competition For Central Armed Police Forces (CAPFs).

https://www.tripurastarnews.com/cisf-lifts-the-running-trophy-as-the-best-team-in-the-
29th-annual-nhrc-debate-competition-for-central-armed-police-forces-capfs/

tripurastarnews30 December 16, 2024 2 min read

New Delhi, Delhi, 16th of December, 2024 : The National Human Rights Commission
(NHRC), India Acting Chairperson, Smt Vijaya Bharathi Sayani appreciated the Central
Armed Police Forces (CAPF) saying that they are among the first responders to natural
disasters, providing aid, rescuing civilians and ensuring that basic human rights, such
as access to food, shelter and medical care are provided during emergencies. Their
involvement in rescue operations in natural calamities highlights their commitment to
humanitarian service.

She was addressing the gathering as the Chief Guest of the final round of the 29th
annual NHRC debate competition for Central Armed Police Forces organised in
collaboration with the Border Security Force (BSF) in New Delhi. The topic was
‘Custodial death is not acceptable in any situation’. Congratulating the winners and all
the participants of the debate, she said that the participation of young officers
demonstrated their deep understanding of the concept of human rights.

Smt Vijay Bharathi Sayani said that CAPFs work in very hostile situations, maintaining
peace without excessive use of force. Any misuse of power can lead to allegations
against the forces. Therefore, despite challenges, restraint and adherence to human
rights are essential. She also said that custodial death is never acceptable, as it
represents a severe violation of human rights and the legal principles of the nation.

The Central Industrial Security Force (CISF) lifted the overall best team rolling trophy
winning the final round of the debate competition in which 16 participants debated for
and against the motion in Hindi and English. Among the individual honours, the first
prize for debate in Hindi went to Tina Sangwan, Constable, ITBP and in English to
Rosela Sangtam, Constable, Assam Rifles. The second prize in Hindi went to Rahul
Kumar, Sub Inspector, CISF and in English to Akshay Badola, Assistant Commandant,
CISF. The third prize in Hindi went to Kanha Joshi, Assistant Commandant, CISF and in
English it went to Bhaskar Chaudhary, Assistant Commandant, CISF. Besides the
certificates and a memento, the first, second, and third prize winners were also given
cash awards of Rs. 12,000/-, Rs. 10,000/- and Rs. 8,000/- each respectively.

The winners were decided by a jury comprising Smt Jyotika Kalra, Former Member,
NHRC, India, as the Chief of jury and Prof. Dr. G. S. Bajpai, Vice Chancellor, NLU,
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Delhi and Dr. Ish Kumar, Former Director General, Vigilance & Enforcement, Telangana
as members.

Smt Jyotika Kalra commended the efforts of the winners and participants for bringing
out well-researched presentations on the topic, adding value to the standard of the
competition. She urged the officers to use the debate presentation videos and make it
part of their training programme.

The BSF IG, Shri Raja Babu Singh and NHRC DIG, Ms Kim commended the
participants. She particularly lauded the CAPFs for encouraging participants from all
ranks of their security personnel. She also thanked the BSF for extending support to the
Commission in organising this debate competition successfully.
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Distressed home buyer in Bengaluru approaches National Human
Rights Commission against builder

https://www.newindianexpress.com/cities/bengaluru/2024/Dec/16/distressed-home-
buyer-in-bengaluru-approaches-national-human-rights-commission-against-builder

The NHRC has written to the Karnataka State Human Rights Commission (SHRC)
asking them to take appropriate action.

S Lalitha Updated on: 17 Dec 2024, 12:11 am 2 min read

BENGALURU: Agonised over neither getting his completed home nor the compensation
ordered by a regulatory court, a distraught home buyer has approached the National
Human Rights Commission (NHRC) seeking justice.

The NHRC has written to the Karnataka State Human Rights Commission (SHRC)
asking them to take appropriate action.

The SHRC, in turn, has ordered the Deputy Commissioner (Bengaluru Urban) to submit
a report to it before January 9, 2025, on the action taken to help the home buyer.

This is a very rare instance of a home buyer approaching the NHRC with a complaint
stating, “The delay is not just a breach of trust but also a violation of our fundamental
right to a dignified life.”

The project in question is Mantri Developers ‘Mantri Energia’, the first residential
complex permitted to be built inside the Manyata Tech Park in Hebbal. It was planned to
be six towers with 18 floors for each of them. A total of 832 flats had been planned with
wonderful amenities.

Among the 300-odd people who have purchased a flat from the developer is Amrita
Sudhakar. Her family has paid Rs 78 lakh, which works out to 90% of the cost of their
3BHK apartment here.

Husband, Sudhakar Lakshmanaraja, an independent consultant in the IT industry,
told TNIE, “We had made our payment by August 2018 and were promised the
handover by the builder by December 2019. We have repeatedly approached their
Customer Care office inside the Tech Park only to get false assurances that the
apartment would be ready within three months. Fed up, we approached the Karnataka-
Real Estate Regulatory Authority (K-RERA) in February 2021 and a verdict was given in
our favour within 12 months.” The RERA team which inspected Mantri Energia reported
that just 52% of the project has been completed.
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He added that Mantri Developers was ordered to pay compensation every year
amounting to 10% of the amount paid by the home buyer. This dates from January 2020
until the project is completed. “This alone works out to Rs 39 lakh as of date. The
builder has not paid us anything so far,” the IT consultant said.

The recovery process of verdicts issued by RERA is done by the Deputy Commissioner.
“The file is pending with the Deputy Commissioner of Bengaluru North for two years
now,” he explained.

Work has come to a standstill at the project. “Only the skeletal structure of the
apartments has been completed. Not one house is in a condition to be occupied,”
Lakshmanaraja added.

Finding no solution in sight, he finally approached the NHRC citing “severe mental and
emotional distress” he and his wife were facing due to the incomplete house. While
some buyers have filed cases with the National Consumer Disputes Redressal
Commission, some have filed cases at different courts in Bengaluru.
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NATIONAL HUMAN
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India News | NHRC Notice to Raj Govt, Police over Death of Boy Who
Fell into Borewell

https://www.latestly.com/agency-news/india-news-nhrc-notice-to-raj-govt-police-over-
death-of-boy-who-fell-into-borewell-6495648.html

Get latest articles and stories on India at LatestLY. The NHRC on Monday said it has
issued a notice to the Rajasthan government and police over reports that a five-year-old
boy died after being trapped in a 150-ft-deep borewell for nearly 56 hours in Dausa
district.

Agency News PTI| Dec 16, 2024 06:46 PM IST

New Delhi, Dec 16 (PTI) The NHRC on Monday said it has issued a notice to the
Rajasthan government and police over reports that a five-year-old boy died after being
trapped in a 150-ft-deep borewell for nearly 56 hours in Dausa district.

The boy fell into the borewell while playing in a field on December 9.

"The National Human Rights Commission (NHRC), India has taken suo motu
cognisance of a media report that a five-year-old boy died on December 11 after being
trapped in a 150-ft-deep borewell for nearly 56 hours in Dausa district of Rajasthan," the
rights panel said in a statement.

"The commission has observed that the content of the news report, if true, raises a
serious issue of violation of human rights. It seems that the guidelines issued by the
Supreme Court and the Centre are not being followed by authorities to prevent such
unfortunate incidents/fatal accidents of small children falling into open/abandoned
borewells and tube wells.

"This apparent negligence not only amounts to dereliction of duty on their part but (is)
also tantamount to violation of people's right to life," it added.

Accordingly, the NHRC has issued notices to Rajasthan's chief secretary and director
general of police, seeking a detailed report in the matter within two weeks, the
statement said.

The report, the commission said, should include the status of the FIR registered in the
reported matter, action taken against public authorities responsible and compensation, if
any, provided to the next of kin of the deceased.

According to the media report carried on December 12, the minor was pulled out of the
borewell with a rope in an unconscious state. He was rushed to a hospital where
doctors declared him dead, the statement said.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC directs DM, Sambhal to submit Action Taken Report regarding
alleged rights violation in Government Schools of Sambhal

https://www.scconline.com/blog/post/2024/12/16/nhrc-directs-sambhal-dm-action-taken-
report-violations-in-government-schools-leqal-news/

The complainant alleged that teachers and students in government schools in Sambhal
have to remove shoes in class as per the order of ‘Basic Shiksha Adhikari’. The
complainant further alleged that all female teachers had to be addressed as ‘Didi’ or
‘Behanji’ as per orders.

Published on December 16, 2024By Sucheta ...

National Human Rights Commission (NHRC): While considering the instant complaint
highlighting violations of rights in government schools in Sambhal, the NHRC directed
District Magistrate, Sambhal and Secretary, Education, Lucknow, Uttar Pradesh, to look
into the allegations made in the complaint submit an Action Taken Report within four
weeks for perusal of NHRC.The complainant had brought forth a news clipping of Indian
Express dated 18-07-2024 wherein it was stated that the teachers and students in
government schools in Sambhal have to remove shoes in class as per the order of
‘Basic Shiksha Adhikari’.

The complainant further alleged that all female teachers had to be addressed as ‘Didi’
or ‘Behaniji’, as per the orders of Basic Shiksha Adhikari.The complainant further stated
that the government schools were also running without basic facilities and furniture etc.
Therefore, intervention of NHRC was sought into this matter.Upon perusing the
complaint, the NHRC directed DM, Sambhal and Secretary, Education, Lucknow, Uttar
Pradesh to present an Action Taken Report concerning the issue.
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NATIONAL HUMAN
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NHRC issues notice to Rajasthan govt over boy’s death in bore-well

https://daijiworld.com/news/newsDisplay?newsID=1254048

Mon, Dec 16 2024 07:32:16 PM

New Delhi, Dec 16 (IANS): The National Human Rights Commission (NHRC) has
issued a notice to the Rajasthan government after taking suo motu cognisance of a
media report about the death of a five-year-old boy on December 11 after being trapped
in a 150-feet-deep bore-well for nearly 56 hours in Dausa district.

The boy allegedly fell in the bore-well while playing in a field, the Commission said while
seeking details of the action taken against the lax public authorities.

The Commission observed that the contents of the news report, if true, raise a serious
issue of violation of human rights.

“It seems that the guidelines issued by the Supreme Court and the Centre are not being
followed by the authorities to prevent such unfortunate incidents/fatal accidents of small
children falling into open/abandoned bore-wells and tube-wells. This apparent
negligence not only amounts to dereliction of duty on their part but also tantamount to
violation of the people's right to life,” said the NHRC.

The Commission has issued notices to the Chief Secretary and the Director General of
Police, Rajasthan, calling for a detailed report in the matter within two weeks.

The NHRC said the report from the Chief Secretary and the police chief should include
the status of the FIR registered in the matter, action taken against the responsible public
authorities and compensation, if any, provided to the next of kin of the deceased.

According to the media report, carried on December 12, the minor was pulled out of the
borewell with a rope in an unconscious state. He was rushed to a hospital where
doctors declared him dead.

In another case, the Commission took suo motu cognisance of a media report that a 10-
year-old child was transfused with the wrong blood type while undergoing treatment at
the JK Lone Hospital of the Sawai Man Singh Medical College (SMS), Jaipur.

The Commission has sought a report from the Chief Secretary and the Director General
of Police, Rajasthan, within two weeks. “It is expected to include the status of health of
the victim child, FIR, action taken against the responsible persons and compensation, if
any, provided to the aggrieved by the authorities,” the notice said.
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The child is reported to be in a critical condition with ventilator support. Allegedly, the
boy was transfused with two different blood types on December 5, 2024 and December
7,2024.

The Commission has observed that the contents of the news report, if true, raise a
serious issue of violation of the human rights of the boy.

Reportedly, a 23-year-old patient lost his life at the SMS hospital, Jaipur only a few
months back. Two reported cases of negligence in blood transfusion at the same
government-run medical facilities are indeed shocking and are a matter of concern for
the Commission, said the notice.
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NHRC issues notices over alleged medical negligence, borewell
tragedy in Rajasthan

https://www.uniindia.com/nhrc-issues-notices-over-alleged-medical-negligence-
borewell-tragedy-in-rajasthan/india/news/3347097.html

New Delhi, Dec 16 (UNI) Taking suo motu cognizance of a media report stating that a
10-year-old child was transfused with the wrong blood type while undergoing treatment
at JK Lon Hospital of Sawai Man Singh Medical College (SMS) in Jaipur, Rajasthan, the
National Human Rights Commission (NHRC) on Monday issued notices to the Chief
Secretary and Director General of Police of the state.

“The boy is reported to be in a critical condition and on ventilator support. Allegedly, he
was transfused with two different blood types on 5th December 2024 and 7th December
2024,” the NHRC said. The Commission also highlighted a similar incident in which a
23-year-old patient lost his life at SMS Hospital, Jaipur, only a few months ago. “Two
reported cases of negligence in blood transfusion at the same government-run medical
facility are indeed shocking and a matter of concern for the Commission, as they
amount to violations of the right to health and life of the patients. The matter requires a
thorough probe to identify the persons responsible for such negligence and to ensure
such incidents do not recur,” the NHRC observed.

The NHRC also issued notices to the authorities in a case regarding the death of a five-
year-old boy on 11th December, after he was trapped in a 150-foot-deep borewell for
nearly 56 hours in the Dausa district of Rajasthan. Reportedly, the boy fell into the
borewell while playing in a field. The Commission has called for a detailed report within
two weeks. “The report is expected to include the status of the victim child’s health, the
FIR, action taken against the responsible persons, and details of compensation, if any,
provided to the aggrieved by the authorities,” the NHRC said. The Commission
observed that the contents of the news reports, if true, raise serious issues of human
rights violations. “This apparent negligence not only amounts to dereliction of duty but
also constitutes a violation of the people's right to life,” the NHRC said.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC issues notices over alleged medical negligence, borewell
tragedy in Rajasthan

https://www.uniindia.com/news/india/rights-nhrc-notices/3347097.html

New Delhi, Dec 16 (UNI) Taking suo motu cognizance of a media report stating that a
10-year-old child was transfused with the wrong blood type while undergoing treatment
at JK Lon Hospital of Sawai Man Singh Medical College (SMS) in Jaipur, Rajasthan, the
National Human Rights Commission (NHRC) on Monday issued notices to the Chief
Secretary and Director General of Police of the state. “The boy is reported to be in a
critical condition and on ventilator support.

Allegedly, he was transfused with two different blood types on 5th December 2024 and
7th December 2024,” the NHRC said. The Commission also highlighted a similar
incident in which a 23-year-old patient lost his life at SMS Hospital, Jaipur, only a few
months ago. “Two reported cases of negligence in blood transfusion at the same
government-run medical facility are indeed shocking and a matter of concern for the
Commission, as they amount to violations of the right to health and life of the patients.
The matter requires a thorough probe to identify the persons responsible for such
negligence and to ensure such incidents do not recur,” the NHRC observed.

The NHRC also issued notices to the authorities in a case regarding the death of a five-
year-old boy on 11th December, after he was trapped in a 150-foot-deep borewell for
nearly 56 hours in the Dausa district of Rajasthan. Reportedly, the boy fell into the
borewell while playing in a field. The Commission has called for a detailed report within
two weeks. “The report is expected to include the status of the victim child’s health, the
FIR, action taken against the responsible persons, and details of compensation, if any,
provided to the aggrieved by the authorities,” the NHRC said. The Commission
observed that the contents of the news reports, if true, raise serious issues of human
rights violations. “This apparent negligence not only amounts to dereliction of duty but
also constitutes a violation of the people's right to life,” the NHRC said.
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NHRC Issues Notices To Rajasthan Government, DGP Over Minor
Boy's Death; Seeks Detailed Report

https://www.etvbharat.com/en/!bharat/nhrc-issues-notices-to-rajasthan-government-
dgp-over-minor-boys-death-seeks-detailed-report-enn24121607545

NHRC said it has observed that it seems the guidelines issued by the SC, Centre are
not being followed by the authorities.

By ETV Bharat English Team Published : 9 hours ago

New Delhi: The National Human Rights Commission (NHRC) has issued notices to the
Chief Secretary and the Director General of Police of Rajasthan over the reported death
of a five-year-old boy after being trapped in a 150 feet deep borewell for nearly 56 hours
at Dausa in Rajasthan.

The Commission has sought a detailed report on the matter within two weeks. The
report is expected to include the status of the FIR registered in the reported matter,
action taken against the responsible public authorities and compensation, if any,
provided to the next of kin of the deceased, the NHRC said in a statement issued here
on Monday.

The Commission said as per the media report carried on December 12, the minor was
pulled out of the borewell with a rope in an unconscious state. The minor was rushed to
a hospital where doctors declared him dead, it said.

NHRC took suo motu cognizance of a media report that a five-year-old boy died after
being trapped in a 150 feet deep borewell for nearly 56 hours in the Dausa district of
Rajasthan. Reportedly, the boy fell in the borewell while playing in a field.

The Commission has observed that this raises a serious issue of violation of human
rights.

It seems that the guidelines issued by the Supreme Court and the Centre are not being
followed by the authorities to prevent such unfortunate incidents of small children falling
into open/ abandoned borewells and tubewells. This apparent negligence not only
amounts to dereliction of duty on their part but also tantamount to violation of the
people's right to life, the statement added.
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NHRC Lauds CAPFs' Role in Disaster Response and Upholding
Human Rights

https://www.devdiscourse.com/article/law-order/3196220-nhrc-lauds-capfs-role-in-
disaster-response-and-upholding-human-rights

Smt Sayani’'s remarks were made during the final round of the 29th Annual NHRC
Debate Competition for CAPFs, organised in collaboration with the Border Security
Force (BSF) in New Delhi.

Devdiscourse News Desk | New Delhi | Updated: 16-12-2024 22:02 IST | Created: 16-
12-2024 22:02 IST

Acting Chairperson of the National Human Rights Commission (NHRC), Smt Vijaya
Bharathi Sayani, commended the Central Armed Police Forces (CAPFs) for their
dedication to safeguarding human rights while operating under challenging conditions.
She highlighted their crucial role as first responders during natural disasters, ensuring
civilians' access to basic necessities like food, shelter, and medical care.

Smt Sayani’'s remarks were made during the final round of the 29th Annual NHRC
Debate Competition for CAPFs, organised in collaboration with the Border Security
Force (BSF) in New Delhi. The topic of the debate, ‘Custodial Death is Not Acceptable
in Any Situation’, brought forward insightful discussions from participants.

CAPFs: Champions of Human Rights and Humanitarian Service

Praising the CAPFs, Smt Sayani noted their significant contributions to maintaining
peace in hostile environments while adhering to human rights. She stressed the
importance of restraint and accountability, saying: "Any misuse of power can lead to
serious allegations. Custodial deaths represent a grave violation of human rights and
legal principles and are unacceptable under any circumstances."

The NHRC Chairperson also congratulated the young officers for showcasing a deep
understanding of human rights issues, demonstrating their preparedness for future
challenges.

Winners of the Debate Competition

The Central Industrial Security Force (CISF) won the Best Team Rolling Trophy,
outperforming competitors in the final round. A total of 16 participants debated for and
against the motion in Hindi and English.

The individual honors were awarded as follows:

Hindi Category:
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1st Prize: Tina Sangwan, Constable, ITBP

2nd Prize: Rahul Kumar, Sub-Inspector, CISF

3rd Prize: Kanha Joshi, Assistant Commandant, CISF
English Category:

1st Prize: Rosela Sangtam, Constable, Assam Rifles

2nd Prize: Akshay Badola, Assistant Commandant, CISF

3rd Prize: Bhaskar Chaudhary, Assistant Commandant, CISF

The winners received certificates, mementos, and cash awards of 12,000 (1st Prize),
10,000 (2nd Prize), and %8,000 (3rd Prize).

Judges and Insights

The winners were selected by an esteemed jury comprising:
Smt Jyotika Kalra, Former Member, NHRC (Chief of Jury)

Prof. Dr. G.S. Bajpai, Vice Chancellor, NLU Delhi

Dr. Ish Kumar, Former DG, Vigilance & Enforcement, Telangana

Smt Kalra appreciated the participants’ well-researched presentations, encouraging
CAPFs to integrate these debate presentations into their training modules. "Such
debates enhance understanding and awareness of human rights, contributing to more
robust policies and practices," she remarked.

Support and Organisation

The event was lauded by BSF Inspector General Shri Raja Babu Singh and NHRC DIG
Ms. Kim, who commended the CAPFs for actively promoting participation across all
ranks. Ms. Kim also expressed gratitude to the BSF for their support in organising the
event successfully.

Broader Implications

This debate competition underscores the NHRC’s commitment to fostering human rights
awareness and capacity building among India’s security forces. It also reflects CAPFs’
dedication to balancing operational exigencies with the fundamental rights of
individuals, ensuring their contributions extend beyond law enforcement to humanitarian
service and nation-building.
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NHRC notice to Rajasthan for wrong blood transfusion for boy in
government hospital

https://www.thehindu.com/news/national/rajasthan/nhrc-notice-to-rajasthan-for-wrong-
blood-transfusion-for-boy-in-government-hospital/article68992268.ece

Any kind of negligence by doctors or medical professionals can cause irreversible loss
to patients, says the rights commission

Published - December 16, 2024 08:10 pm IST - New Delhi The Hindu Bureau

The National Human Rights Commission (NHRC) on Monday (December 16, 2024)
issued notice to the Rajasthan government in a case of a 10-year-old boy being
transfused wrong blood type while undergoing treatment at the J.K. Lon Hospital of the
Sawai Man Singh Medical College (SMS), Jaipur.

The condition of the boy is reported to be critical with ventilator support.

Allegedly, the boy was transfused two different blood types on December 5, 2024 and
December 7, 2024.

“Any kind of negligence by doctors or medical professionals can cause irreversible loss
to the patients,” a communique from the NHRC says.

The commission also pointed to recent incidents of medical negligence at the same
hospital.

“Two reported cases of negligence in blood transfusion at the same government-run
medical facilities are indeed shocking and are a matter of concern for the commission
as these amount to the violation of the right to health and life of the patients. The matter
requires a thorough probe to identify the persons responsible for such negligence and to
ensure such incidents do not recur,” the commission says.

Accordingly, it issued notices to the Chief Secretary and the Director General of Police,
Government of Rajasthan calling for a detailed report within two weeks. It is expected to
include the status of health of the victim child, FIR, action taken against the responsible
persons and compensation, if any, provided to the aggrieved by the authorities.
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NHRC notice to Rajasthan government, police over death of boy who
fell into borewell

https://www.telegraphindia.com/india/nhrc-notice-to-rajasthan-government-police-over-
death-of-boy-who-fell-into-borewell/cid/2071141

https://www.deccanherald.com/india/rajasthan/nhrc-notice-to-rajasthan-govt-police-
chief-over-child-transfused-blood-of-wrong-type-at-hospital-3319766

"This apparent negligence not only amounts to dereliction of duty on their part but (is)
also tantamount to violation of people's right to life,’ the rights panel said in a statement
added

PTI New Delhi Published 16.12.24, 07:57 PM

The NHRC on Monday said it has issued a notice to the Rajasthan government and
police over reports that a five-year-old boy died after being trapped in a 150-ft-deep
borewell for nearly 56 hours in Dausa district.

The boy fell into the borewell while playing in a field on December 9.

"The commission has observed that the content of the news report, if true, raises a
serious issue of violation of human rights. It seems that the guidelines issued by the
Supreme Court and the Centre are not being followed by authorities to prevent such
unfortunate incidents/fatal accidents of small children falling into open/abandoned
borewells and tube wells.

"This apparent negligence not only amounts to dereliction of duty on their part but (is)
also tantamount to violation of people's right to life," it added.

Accordingly, the NHRC has issued notices to Rajasthan's chief secretary and director
general of police, seeking a detailed report in the matter within two weeks, the
statement said.

The report, the commission said, should include the status of the FIR registered in the
reported matter, action taken against public authorities responsible and compensation, if
any, provided to the next of kin of the deceased.

According to the media report carried on December 12, the minor was pulled out of the
borewell with a rope in an unconscious state. He was rushed to a hospital where
doctors declared him dead, the statement said.

Except for the headline, this story has not been edited by The Telegraph Online staff
and has been published from a syndicated feed.
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NHRC A ISR & AT § 150 Wi MY IRaAd H eI 56 T d B
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https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-the-news-of-the-death-of-a-
five-year-old-child-after-being-trapped-in-a-150-feet-deep-borewell-for-about-56-hours-
in-dausa-rajasthan/

Faamact,

" Editor Posted on16 f&¥TaR 2024
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gacTell & A Hddt IaaH ARTer 3R hg TRHR gRT GIRT G- 31 ARy
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NHRC A ISTRITH & Fars A Rig AfseHa wiaw sudara § Tdd Yad-
MY § g & 1R fRATT & ugeq &) geT R w@a: a9 foran g

https://insamachar.com/nhrc-has-taken-suo-motu-cognizance-of-the-incident-of-a-child-
falling-into-critical-condition-due-to-wrong-blood-transfusion-at-sawai-man-singh-
medical-college-hospital-rajasthan/

Editor Posted on16 fgT&R 2024

ST AHATRISR SR (TTTISRET), 3 SRIGR & HaTs A Rig AfSHd Bl & o @
AT § SATS & SR U 10 IHT 9= B! 7TAd 39 deM Pt HIfSTT Pt Wk W Wa:
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Rajasthan's Blood Transfusion Blunder: Calls for Justice and Reform

https://www.devdiscourse.com/article/health/3196038-rajasthans-blood-transfusion-
blunder-calls-for-justice-and-reform

The National Human Rights Commission has issued a notice to Rajasthan's
government following reports of a 10-year-old child receiving incorrect blood
transfusions, leading to critical health conditions. The NHRC demands a thorough
investigation, highlighting human rights violations and previous similar incidents in
Jaipur's SMS Hospital.

Devdiscourse News Desk | New Delhi | Updated: 16-12-2024 18:21 IST | Created: 16-
12-2024 18:21 IST

The National Human Rights Commission (NHRC) has alerted the Rajasthan
government about a shocking incident in which a 10-year-old child allegedly received a
wrong blood type during treatment at a Jaipur hospital. This serious error has raised
concerns over medical negligence.

A thorough investigation by state authorities is deemed crucial to determine
accountability and prevent repeat occurrences. The NHRC made this notice following a
report describing the child's deteriorating condition after purportedly receiving
mismatched blood twice in early December.

The NHRC also noted another recent wrongful blood transfusion at the same medical
facility, highlighting a troubling pattern. The Commission has sought a detailed report
that includes the child's health status, legal actions, and any compensation provided.

(With inputs from agencies.)
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Rajasthan: NHRC Steps In After Wrong Blood Transfusion Leaves 10-
Year-Old Child In Critical Condition At Jaipur Hospital

https://www.freepressjournal.in/india/rajasthan-nhrc-steps-in-after-wrong-blood-
transfusion-leaves-10-year-old-child-in-critical-condition-at-jaipur-hospital

The Commission has observed that the contents of the news report, if true, raise a
serious issue of violation of the human rights of the boy. Any kind of negligence by
doctors or medical professionals can cause irreversible loss to the patients. Reportedly,
a 23-year-old patient lost his life at the SMS hospital, Jaipur only a few months back.

FPJ News ServiceUpdated: Monday, December 16, 2024, 04:27 PM IST

The National Human Rights Commission (NHRC), India has taken suo motu cognisance
of the media report that a 10-year-old child was transfused wrong blood type while
undergoing treatment at the JK Lon Hospital of the Sawai Man Singh Medical College
(SMS), Jaipur, Rajasthan. He is reported to be in a critical condition with ventilator
support. Allegedly, the boy was transfused two different blood types on 5th December
2024 and 7th December 2024.

Observation Made By The Commission

The Commission has observed that the contents of the news report, if true, raise a
serious issue of violation of the human rights of the boy. Any kind of negligence by
doctors or medical professionals can cause irreversible loss to the patients. Reportedly,
a 23-year-old patient lost his life at the SMS hospital, Jaipur only a few months back.

Two reported cases of negligence in blood transfusion at the same govt run medical
facilities are indeed shocking and are a matter of concern for the Commission as these
amount to the violation of the right to health and life of the patients. The matter requires
a thorough probe to identify the persons responsible for such negligence and to ensure
such incidents do not recur.

Accordingly, the Commission has issued notices to the Chief Secretary and the Director
General of Police, Government of Rajasthan calling for a detailed report within two
weeks. It is expected to include the status of health of the victim child, FIR, action taken
against the responsible persons and compensation, if any, provided to the aggrieved by
the authorities.
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Tragedy in Dausa: Borewell Claims Young Life

https://www.devdiscourse.com/article/law-order/3196081-tragedy-in-dausa-borewell-
claims-young-life

The NHRC has issued a notice to the Rajasthan government following the tragic death
of a five-year-old boy in a 150-ft-deep borewell in Dausa district. The commission cites
negligence in adherence to safety guidelines. Authorities have been asked to provide a
detailed report within two weeks.

Devdiscourse News Desk | New Delhi | Updated: 16-12-2024 18:46 IST | Created: 16-
12-2024 18:46 IST

The National Human Rights Commission has initiated action against the Rajasthan
government after a tragic incident unfolded in Dausa district. A five-year-old boy lost his
life after being trapped in a 150-ft-deep borewell for nearly 56 hours.

The child, who fell into the borewell while playing, was later retrieved in an unconscious
state. Unfortunately, upon being rushed to a hospital, the doctors declared him dead,
raising concerns over safety measures.

The NHRC has criticized authorities for failing to implement Supreme Court guidelines
intended to prevent such fatalities. Notices have been sent to Rajasthan's chief
secretary and director general of police for an exhaustive report on the incident,
including actions taken against responsible entities.
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https://jantaserishta.com/delhi-ncr/nhrc-issues-notice-to-rajasthan-government-over-

boys-death-in-borewell-3706667

Shiddhant Shriwas 16 Dec 2024 9:03 PM
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https://navbharattimes.indiatimes.com/india/cisf-wins-29-inter-capf-debate-

championship/articleshow/116367810.cms

Curated byIT®TH HUYH | TIHRACTSRI. BHIH16 Dec 2024, 4:33 pm
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IO RER 3N YT & AFareR SRt 3 31 Aifed, smfq &t
§3 HId IR BT 98 |ard

https://rajasthan.ndtv.in/rajasthan-news/nhrc-sent-notice-to-rajasthan-government-and-
police-asked-this-question-on-aryan-death-due-to-falling-in-borewell-dausa-7263080

ST # U SRA ge § S 31 Hid & J18 AP AFAYSR SR 7 JeTIH IWSHR
3R ISR G 1 Aifeq Aol a1 Al &,

. fadsR 16, 2024 22:01 pm IST

« Published OnfedsR 16, 2024 22:00 pm IST

e Last Updated OnfadeR 16, 2024 22:01 pm IST
Read Time:3 mins

NHRC Notice Rajasthan Government: IS ¥ ¥ & dRad H RA &1 &3 gc¢
T 3 gd1 7. S GH B3 gl SS9l off T § Al Pbs gl b o H Il T8 §.
BT 8 § ST §f §U IRad e § I8l 5 9Id & a3 &1 o gail Ts. S 39 sa
& forg g o= 9 ot SareT aga ao ey o T, difdhT S SIag[g S &I ST g off
Th1. 3fF TH A H AP AHAMIGR RN (NHRC) A IO WHR 3R AR
gfera 1 Afe Ao @,

BT AFARIGR AN (TTTISRE) = GHaR (16 faHeR) & Fel fb 3u- e ford &
150 e 78R SRAA H 56 He dh Bl g+ ¥ Uid I8 o= & HId 814 $I TRl TR Ao
WEHR R G I Ay R 521 5. 71 i sR &1 W & Wad 999 90e aRad | R
T T,

#Hifgar ffnid wv NHRC A feram |3

TAT3IRE 4 Teb 99 H Bl ‘AP AMAIIDR AN 3 Hf$TT Bt WeR D1 el WM
forn 8, For e w1 a1 B {6 11 odeR 1 o™ & SR fra § @ TAT 56 € a0 150 B
e IRAT | Bl g4 & dIc Uid Jufa a= B! Hid 81 73.” 3TANT 3 Hel, “3FR JHARR B
IR 4 B, < I8 HHATYSRI & Ieae o1 TR TE1 IaTa 8. T AT g fob sifrapriat
ERT JATH IRl 3R hg gRT IR fe=n-Fd=i &1 uraq 78t fan S @1 ©, o
Ohae gl & Qa/els TN IRad 3R oJadd # fRA Sl guiagel ge-siiamas
gHcIsf B AT .
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https://hindi.theprint.in/india/rajasthan-notice-to-government-and-police-chief-for-
transfusion-of-wrong-category-of-blood-to-child/764519/?amp

HIYT16 December, 2024
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S Hiudiuw & ¥aw ¢ f 9 wae e § faftd gAifadl & A 999 S8R
AHATIGR] &1 gTa a4 39 |

I el o Brd # Hid it i Wi =&, wiifes 98 AMaYSRI 3R AY & DL
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Posted On: 16 DEC 2024 4:31PM by PIB Delhi
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FHIRTA ST TRTEH BT 3R S F 3R I3HE P HRead Aol Wad & e &t
T TR RIHR AE0Uh F 37 e Iga AR o1 3R 3l & W &
Te® HHisC e geral ®i fiar| Fdh o TR [ReepR FAETE & Tgd HHeC
HIET S B 3R 3i¥cht & g HISSTau® & Yed HHISC HRBR ANeT B i) gam
T3 3R TS Hid fog & sramar, uyH, fgdia 8iR Il TR fasiarstt &1 HHw: 12,0001-,
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faorarett &1 e S A fopa, o WRd 3T I AHAISR SN &1 4d gawd it
IR PR, AT & Jd HETHeRIep, Taabdl 3R Yaad, 9aw |

fird) SaifaeT HraT 3 fasiarst sk ufawifal grT fawg R oSt e 4 MY 3t T
Tl @1 qE- dF & TN @ IReAT &, o ufaaifiiar & TR F gfg g1 S/
fYHINAT T aTe-faare &1 difSal Ui &1 TN B 3R T 37U UiRIE0T HRIHH HI
o= 99 &1 3Uig T

fTu & 3ol St 3o 919 Rig 3R TvgeRt @t Stamssh, gut e 3 ufqunfi o
IRTE $i | I54 A=Y T I HCHTE B I GR&T Had & ot Yo I gfauiit i
WIfed B39 & fow URier 11 IgiH 39 dre-faare ufadifiar &1 gweadgde sfrferd
HRA T TN BT TGN B & Ty ST &1 g=garg ot fea




